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UCO Bank, The Federation had also
receiveq finance from Delhi State Co-
operative Bank Lid. All the public
sector banks have reported that they
have not given finance in excesg of
the value of the goods charged to the
banks. There have been, however,
some irregularities in the dealings of
the Federation with the banks. The
matter hag been discusseq in detail
by the banks and the concerned or-
ganisations and agencies and appro-
priate action taken in the matter. In
accordance with the statutes govern-
ing the public sector banks and as
per the customs ang usages prevalent
among the bankers. the information
relating to an individual constitutent
of the bank cannot be divulged.

RBI Committee’s Findings on Un-

viability of SSI Units

*287, SHRI YASHWANT SINHA;:
SHR] KAMAL MORARKA:

Will the MINSTER OF FINANCE
be pleased to state:

(a) whether it ig a fact that a
Committee of RBI has found 1386
lakhs small scale industrial units
unviable;

(b) if so, on what criteriy the vi-
ability has been worked out; and

(¢) what is the shrinkage of em-
ployment due to non-viability cf
these units?

THE MINISTER OF FINANCE
(PROF, MADHU DANDAVATE):
(a) to (¢) A Standing Advisory
Committee under the  Chairman-
ship of Deputy Govermor in Reserve
Bank of India reviews on an ongoing
basis flow of institutional credit to
SSI sector and inter-alia looks into
the position of sickmness in the sector.
Reserve Bank of Indig hag reported
that as at the end of December 1987,
the total number of sick SSI units
was 204,259. Of these, 12.484 were
found to be potentially vizble and
viability had yet to be decided in
respect of 4941 units.

[RAJYA SABHA]

to Questions 44

RBJ has issued instructions indicat.
ing criterla for deciding potential
viability of a sick SSI unit. A unit
may be regarded as potentially via-
ble if it would ke in 5 position to
continue to service its repayment
obligations as agreed upon including
those forming part of 3 package
without the help of concessions after
the specified period, RBI has also
mentioned that implementation of
such a relief package should not
exceed five years from the date of
commencement of the package which
may include inter-elia concessioss
from banks, financial institutionsz
and other concerned agencies, In tte
case of tiny/decentralised  sector
units the period of reliefs, concessions
and repayment period of restructured
dept would be two years ond three
years respectively. RBI hag further
reported that as per the present sy-
stem of dats collection. shrinkage of
employment due to non.viability of
such sick units is not maintaineq by
it.

Vacancies of Judges and pending cases
in the Allahabad High Court

*238. SHRI CHHOTUBHAT!
PATEL:
SHRI KAPII, VERMA:

Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) what is the number of vacan-
cies ofi Judges in the Allahabad High
Court and for how long ang what
are the reasons for not filling these
posts; and

(b) what is the mumber of cases
pending in this High Court for 3
years, 5 years, 10 years and more?

THE MINISTER OF STEEIL, AND
MINES WITH ADDITIONAL
CHARGE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI DINESH
GOSWAMI): (a) As on 1-5-1990,
there were 16 vacancies of Judges/
Additional Judge out of the total
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sanctioned sirength of 60 in the
Allahabad High Court. Of the per-
manent vacancies five arose in each
of the years 1990 and 1989, and one
in 1988. Five posts of Additional
Judges have been vacant for 5 longer
period, The process of consultation
with the Constitutional authorities
for filling up these vacancies is on.

(b, As on 30-G-1989, there were
2,67,060; 1,68755 and 30,868 cases
pending for over 3 years, 5 years
and 10 years respectively.

Distribution of Re-rollable Steel
Material

*239. SHRI ASHWANI KUMAR:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether huge quantities of re-
rollable steel material ig being dis-
tributed under the decision of Direc-
tor (Commercial), SAIL to many steel
re-rolling units which do not posses
Carry on Business (COB) Licence or
Industrial Licence and without veri-
fying the number of employees em-
ployed by those units since July,
1988, thus violating the relevant
orders;

(b) whether the Regional Develop-
ment Commissioner, Iron and Steel,
Secunderabad raised objection to
above stateq irregular decision of the
Director (Commercial), SAIL; ang

(c) if so, what action Government
propose to take in the matter and to
prevent recurrence of such cases in
future?

THE MINISTER OF STEEL. AND
MINES WITH ADDITIONAL CHARGE
OF THE MINISTRY OF LAW AND
JUSTICE (SHRI DINESH GOS-
WAMI): (a) Government have no evi-
dence to held that supplies to re-
rolling units are heing made by SAIL
contrary to relevant regulations.

(b) The Regional
Commissioner for Iron and Steel.
Hyderabad, had raised doubts about
the supplies of re-rollableg by SAIL
and these were examined and settled
by Govt.

[17 MAY 1990]

Development [

to Questions 40

(¢) It is proposed to iSSye more
explicit instructions tg clarify the
position further. o

Ttwega | cdgla ga, ara sfaw
faard aftqamTg
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